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which was pagsed
by the SBabba st itg sitting beld
on the 5th March, 1974”.

PUBLIC ACCOUNTS COMMITTEE
NINETY-EIGHTH REPORT

SHRI JYOTIRMOY BOSBU (Diamoni
Harbour) I beg to present the Ninty-
eight Report of the Public Accounts
Commuttee on the action taken by uov-
erament on the recommendations con-
tained 1n their Ninetieth Report on the
Report of the Comptroller and Auditor
General of India for the jear 1870-71,
Union Government (Civil), Revenue
Receipts, relatng to Union Excise
Duties

1312 s

STATEMENT RE LEVY IMPOBED

BY COTTON TEXTILES EXPORT

PROMOTION COUNCIL ON YARN
EXFPORT

MR SPEAKER- Prof
Yyaya

Chattopadh-

THE MINISTER OF COMMERCE
(PROF D, P. CHATTOPADHVA-
YA): Mr Speaker, Sir, on the 25th
february, 1074, hon. Member, ghri
Madhu Limaye, referrsd to the
charge of....

MR, SPEAKER: In urder td save
time, he may lay it on fhe Table,

PROP. 1. P. CHATTOPADHYA-

YA' I iay the statement on the
Table,

Statemime

On 25-2-197 Hon'ble Meifiver Shri
Madhu referred to the charge

7+ per kn. radently bitbowdd by
&%mmm

Yarn exporis (St.)
Council gn export of cotfom yarn and

quest the Counal's competence
In this charge, The Cotlon
Textiles Export Promotion Counel

(Texprocil) is a body gponsered and
recognised by Government ag an export
promotjon agency The Councll has
been providing useful service to ex-
porters of cotton textiles by digse-
minating market inteligence and
negotiating bulk orders The Council
has also been regulating exports of
cotton textiles to quota countries so as
to ensure that quota levelg are rot
exceeded and maximum forelgy ex-
change realigation 18 achieved wrthin
the limited quantum of export admatted
by individual importing countries. It
stands to the Council's credit that In
the last three vears exports of cotton
textiles have risen very substantially
ag seen from the following figures

Value
(In croret of Rs.)

110

Year
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on Council’s levy on
Yern exports (5t)
[Prof. D. P, Chattopadhyaya)

that the charge imposed by the Coun-
cll is not without justification.

The Hon'ble Member atso referred
to the collection of premium on im-
ported cotton and the gpindle-loom
levy/turn-over levy being made by
the Indian Cotton Milly Federation
(ICMF). Government has been im-
pressing on the industry the need
for stepping up export of cotton tex~
tiles in order to earn precious foreign
exchange. Until the second half of
1973, our cotton textile exports were
not, by and large, competitive in in-
ternational markets. As such it was
found necessary for the industry
to assist exporters of cotton tex-
tiles by providing some cash io-
centives. These incentives have been
financed from an Export Promotion
Fund created by the LCMF. The
Fund has baen built up from volun-
tary collections from the industry by
v 2y of premium on imported cotton
and spindle/turn-over levy. Mr.
Speaker, Sir, you would kindly agree
with me that if the industry has been
melang a voluntary collection to sup-

Boa& w

Cotton  Mills’ I under.
stand that the then Becretary of the
Ministry had appeared before thy
Sub-Committee and explained the
context in which these voluntary co-
Ilections were being made vie, to
promote export of cotton textiles, and
the Sub-Committee was satisfled
about the rationale of the collection.

13.13 hrs,
BUSINESS OF THE HOUBE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this Houde during
the week commencing 18th Mareh,
1974, will consist of: —

(1) Further discussion on the
General Budget for 1974-75,

(2) Submission to the vote of the
House of Demands for Grants on
Account (General) for 1974-175.

(3) Discussion and voting on:—

Demandy for Grants (Railways)
for 1974-75

Supplementary Demands for Grants
(Railways) for 1073-T4.

Demands for Excess Grants (Bail-
ways) for 1971-72.

Supplementary Demands  fot
Grants (General) for 1973-Ti

(4) General Discussion on the
Gujarat Budget for 1074-75.

(5) Discussion and voting on:—

Demands for Grants on Account
for 1974-T5 in respect of the
State of Gujarat

»

Bupplementary Demandy for
Grants (Gujerat) for 1093-T4



